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THE HISTORICAL RECORDS (OF
NATIONAL IMPORTANCE) BILL,
1957

Dr. RAGHUBIR SINH
Pradesh): Sir, I move:

“That the Bill to provide for the
declaration of certain historical
records to be of national importance
and to provide for their preser-
vation and due management and
certain other matters connected
therewith be circulated for eliciting
opinion thereon by the last day of
February, 1958.”

This Bill can very rightly be called
a Bill for an archival law. Before I
proceed to the other aspects of Lthe
matter, I would like to tell Heouse
what the hon. Minister of Education
said in his speech before the Indian
Historical Records Commission; in
1951. He said:

(Madhya

“lI need hardly stress before a
learned audience like this | the
importance of the preservation; of
records and other historical material.
Once such source material is lost,
it can never be restored. Its 'pre-
servation is, therefore, a sicred
duty which the present generation
owes to future generations.”

Two or three years earlier, Magﬁlana
Saheb similarly stated before' the
meeting of the Historical Repords
Commission held in 1948 in De]a;:

“Many things must be done fo
make our National Archives per-
form its proper functions. Of these,
the collection and preservation of
records and manuscripts is per-
haps the foremost. Records dis-
persed throughout the Provinces
and States must be brought {p one
common centre and steps n to
ensure their proper care. The cli-
mate of India is an enemy bf all
types of documents and air-¢ondi-
tioning is essential if records and
manuscripts are to be maintained
in a proper state of preservation.
The importance of this task c¢an be
judged from the fact that once such
manuscripts are lost, there is no
way of replacing them.”

{
1
1
1
1
'
1
!

['30 A*GUST 1957 1 Historical Records (of 25:g

National Importance) Bill
Therefore as a result of the mature
and considered collective wisdom ef
the Constituent Assembly, specific
provisions were made in the Consti-
tution of India in respect of historical
records. We have got item No. 67 of
the Union List of the Seventh Schedule
of the Constitution, where provision

is made for Union Government to
make laws in respect of historical
records of national importance. In

respect of all others, the Constitution
provides in item No. 12 of the State
List. Over and above that, there is
also the Directive Principle of State
Policy relating to the protection of
objects of national importance which
naturally include records also. embod-
ied in article 49 of the Constitu-
tion. The House might be interested
to know that in the beginning the
Drafting Committee that drafted the
Indian Constijution did not include
records, because the Drafting Com-
mittee was following the model that
was followed in drafting the Govern-
ment of India Act of 1935. For rea-
sons of their own, the British Gov-
ernment was not particularly keen to
bring out the question of the national
archives in very great prominence. If
I am not very wrong, the Education
Ministry itself was at that time very
anxious in this respect to see that the
subject of records was duly provid-
ed for in the Constitution of India.
Therefore, this omission was set right
by an official amendment moved by
Dr. Ambedkar himself and accepted
by the Government on the 3lst
August 1949. It seems to be no sheer
coincidence that on the eve of that
very day, which is to come tomorrow,

we are considering this Bill in this
House.

This provision, as I said, of archival
law was duly embodied in the Consti-
tution only in 1949, but the matter
has been before the Government of
India since 1930. In the public meet-
ing of the Indian Historical Records
Commission held at Patna in Decem-
ber 1930, this subject was for the first
time raised in a memorandum contri-
buted to the public meeting by Lt.~
Col. H. L. O. Garrett, the then Keeper
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of the Records of the Government ot
the Punjab. He said: )

“Speaking generally, one is struck I
by the great _ontrast between the
English and the Indian methods for
the preservation of public docu-
ments. In England such preserva-
tion resis upon various Acts of Par-
In India, we have
had, so far ar I know, no regular
legislation on *he subject.”

As a result of ti.at, a resolution was
passed in 1930 by the Indian Histori-
cal Records Commission which sug-
gested that legislation similar to that
in existence in England should be |,
introduced at an early date, both by
the Government of India and the Pro-
vincial Governments, for the preser-
vation, destruction, etc. of public
documents. This is very significant
that the British Government did not
very much like the proposal thus

made by the Indian Historical
Records Commission. What they said
was this:

“In view of the difficulties and
the cost involved in the separation of
the confidential from the non-confi-
dential records in the various record
rooms in India the Gcvernment of
India decided that it was not very
necessary to introduce any such
legislation in Irdia”

Naturally enough, nothing was done
in this respect during the rest of the
period of the British regime in India.
But the question was nct allowed to
remain latent. Af*er one full decade,
during the years of the Second World
War when the question of the post-
war reorganisation of wvarious cultu-
ral activities was heirg considered
and a detailed scheme for the post-
war reorganisation of archives was
being considered, this matter was
once again raised. The proposals in
that respect were duly approved of by
the Indian Historical Records Commis-
sion, but the question had to remam
pending till the advent of Indepen-
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dence and it was only after that some-
thing more could be done in this res- |

pect. Unfortunately soon after the |
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Indian Independcnce we were to
busy with the drafting of the Const:
tution and the details of the power
of the Centre as well as of the State
were not finalised for some time. So
the question remained pending for
some time. Only after the Constitu-
tion was finalised the question wa
again taken up. In December 1950 the
Commission was ‘informed about the
then position in this respect as fol-
lows: ;

“The question ot eracting legis-
lation on archives was now under
the active consideration of the Gov-
ernment of India. It was decided
that the first step in this direction
was legislatior declaring certain
categoriez of records being of
national importance. A draft Bill
had been preparcd for this purpose
which if made into law, would
authorise the Indian Parliament to
legislate on them. The Bill had
been under the Government's con-
sideration.” N

It seems unfortunate that just at this
time Dr. S. N. Sen, the first Director
of the Natiogal Archives of India, left
that office and took up the Vice-Chan-
cellorship of the Delhi TUniversity.
One must on this occasion pay due
tribute to Dr. Sen for what he did in
making the Indian National Archives
a real centre of research and impor-
tant historical studies tut, wunfor-
tunately, it seems that with him
departed the initiative, activity and
originality of the Archives Department
and from then oawnrrds, there seems
to have been continued lethargy in
that Department. Two years later
again at Bhopal in February 1953 this
question of archival law was raised at
the session of the Indian Historical
Records Commission when as many as
two resolutions were tabled on the
subject by two different members.
Thereupon it was reported to the
Commission that the matter was
receiving the attention ¢f the Gov-
ernment of India and the implications
of the proposal tegarding archival
legislation were being scrutinised. It
was also stated then:
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“The question of archival legis-
lation has been taken up with the
Ministry of Law, Government of
India. As the legislation wil]
mvolve the setting up of a suitable
machinery to enforce the proposed
law, the implication of the propos-
al are being carefully examineq,
After a draft bill*is prepared the
Ministry of Finance may have to
be consulted regarding the Finan-
cial obligations which the Govern-
ment of India will have to meet
under the provisions of the new
law.”

The position seems to be that irl hig
great zeal, Dr. Sen made certain
detailed proposals of creating a very
big machinery for bringing into
operation the archival law which will
not only be able to do much for the
records of the Central Government
but would also enable the Central
Archival Department to regulate and
do much for the archives of the
States as well by way of advice, ins-
pection and the like. Now, these pro-
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posals. grandiose and complete ag
they were, brought about with them
some difficulties. I am not in the

know of the secrets of the
Ministry of Education, but from what
I can see from the records. I find
that somehow the Governmeant of
India because of all these detaileq
extensive schemes and protosals
have been completely sidetracked
from its main objective and thug
the question of ©providing the
necessary archival law for the
records under their control and of
national importance has somehow not
been taken up. The legal, -cotstitu-
tional and financial difficulties ‘which
bristled all around this big project of
a central Archival authority have
thus brought the activities of the
Government of India to a standstill.

Now, in the form of this Bill I am
making a humble effort to resolve
that stalemate. That is my main
objective in introducing this Bill. For,
I think this Bill provides a certJin ang
specific bagis on which we can go on
and provide the requisite law of the
type that \should fully seer the

|
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required purpose without bringing all
those difficulties which may have to be
faced and the extra financial burden
which Government may be most un-
willing to take upon itself. Therefore,
1 have introduced this Bill in the
House for due consideration and con-
sequent enactment in due course of
time. The importance, need and
urgency of such an archival law cannot
possibly be over-emphasised. The
problems relating to the proper sur-
vey, preservation and management of
ceniral records and other documents
in the custody and control of the
National Archives need not be dealt
with at this stage at length; but more
than the question of the records and
the important objects now in the cus-
tody of the National Archives, there
is also the question and the object
about the records in the custody of
the various States. For that I would
only like the House to know what one
of our eminent colleagues here, who
should be in the possession of the
actual facts, has said in one of his
speeches at the Sessions of the Indian
Historical Records Commission. I
refer to Shri Humayun Kabir who
said while addressing the Session at

Hyderabad in February 1954, as
follows: .
“I am sure you will share my

regret that some States have not yet
found it possible to set up Record
offices on scientific lines. Their
records are liable to damage and may
even be lost to posterity if immedi-
ate steps are not taken to place
them in well-equipped and proper-
ly staffed repositories. The condi-
tion of private and semi-public
archives is also causing serious con-
cern to historians and archivists and
I hope early steps will be taken to
ensure their care and preservation.”

[TuE VIcE~CHAIRMAN (SHRI RAJENDRA
PrataP SinHA) in the Chair.]

Those of us who know something
about the various State archives are
well aware of the fact that the
records in the possession of the
important States like Rajasthan,
Hyderabad and even former Madhya
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Bharat are such that they will throw |
a new flood of light on the history !
of the country. If I am not wrong, |
the Madhya Bharat Government could '
not ever duly organise its record
room. The condition of the records iR l
Rajasthan is equally deplorable. I |
know that the Central Government, |
specially the Education Ministry, is \
taking some interest in the mattef, '
but I want to ask the Education Min-
istry how they would be able tO
advise or insist that there should b€
a proper archival law or a proper sys~
tem of arrangement and management
for the various State archives unlesS
and until they have their own hous€
in order. Therefore, Sir, to make it
essential for the States to take uP
this question of archival law and for
them to properly organise and have
their record rooms of the right stan-
dard, it is very necessary that the
Central Government should have itS
own archival law.

I would like, Sir, in this connectior
1o point out to the Education Ministry
that it is more than fifty years now
since the Ancient Monuments Protec~
tion Act was passed by the Govern-
ment of India. In spite of all the per-
suasion that they have been using, i
spite of all the efforts that they have
been msaking I am afraid no State
has as yet taken any steps to have€
its own State law on this subject of the
protection of ancient monuments. Fol'
this reason, I would like to impress
upon the House the need for paying
special attention for having an archi-
val law for the historical records of
national importance. In that way, we
shall be putting before the States als®
the correct example. In this connec~
tion, may I point out that more than
the States, the problem of the
records and documents in the posses-
sion of private persons is all the more
vital and difficult? In that connection,
I would take the liberty of quoting
once again Shri Humayun Kabir. Int
his speech at Hyderabad he referred
to the subject and said:

“Public records are not the only

{ RAJYA SABHA |

documents that need to be preserv-
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ed. There are various types of
records relating to land, agriculture,
commerce and business each belong-
ing to many private families. With
the gradual disappearance of land-
lords and the decay of many old
commercial bodies and firms there
ts risk that these records may be
passed on or even destroyed.”

I would also like the House to know
what the hon. Minister for Education,
Maulana Saheb himself, said in the
speech delivered at the Historical
Records Commission in 1948:

“Today only a Iraction of our
records are available to us in the
National Archives, but scattered
throughout the land there are fami-
ly documents, sanads, firmans and
ancient manuscripts which will be
lost unless they are acquired with-
out delay. The present is also the
opportune moment to appeal to the
public to hand over such documents
to the National Government. Such
appeal will meet with readier res-
ponse now than perhaps at any
other time.”

Some specific steps in this respeet
have got to be taken by the Central
Government in view of the fact that
there is a Directive Principle embodi-
ed in the Constitution wunder article
49. T would like to say that in the Bill
that is now before us and which is
going to be sent out for eliciting pub-
lic opinion, special provision has been
made empowering the Director to
take into custody and control, when-
ever the need arises, documents of
national importance. I refer to clause
7(1) (¢) which says:

“The Director shall receive in
his custody and control—

* * * * *

(¢) any records belonging to any

State or private owner, either
deposited with"—
I must clarify the point here that

it should be deposited at their will,
at the will of the private owner—

‘“or gifted to the National Archi-
ves of India, and which are
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deemed to be of sufﬂcient
historical or other value and
' . 1mportance for being preserved
therein.”
Now, Sir, to carry into effect this

Directive Principle into action, it is
very necessary that due facilities
should be given to the people, due
facilities should be made available at
the National Archives, so that the
owners who have got such impdrtant
and valuable documents can hand
them over and have them duly pre-
served. But, Sir, I would like to point
out that unless and until we have got
a proper archival law which will duly
inspire confidence amongst the pri-
vate owners that the documents pre-
served there will be duly cared for,
people may not be forth coming with
their documents. The Director of the
National Archives will not only be
responsible to the Ministry but for
purposes of proper check, a report is
also to be laid on the Table of the
Houses, so that the sovereign body
can also have a check-up. I hope also,
Sir, that a proper atmosphere will
thus be created, and that what
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Maulana Saheb wanted to be dong, the

object he had so clearly stated' nine
vears ago, will be easily achieved. It
is with this object that I have
endeavoured to produce this draft
Bill.

I may take the House into
confidence and say that, in
drafting the Bill I have taken into
consideration the provisions ih the
archival laws that are available now
and which are in force in the UK,
U.S.A., Canada, South Africa andJ sorne
other countries also. I have also taken
into account the points that hav%c:)e‘ n
raised in this connection in the |Grigg
Committee Report There are wiser
men than myself who can give neces-
sary advice on the subject; there are
persons who have spent years :L this
work and there are bodies whicl have
been continually interested in this sort
of work. There are also administra-
tors who can give due advice regard-
ing the administrative difficultiés or
problems that may arise in this con-

National
Importance) Bill
nection. It is with this view that 1
have moved the motion that is now
before the House.

THE VICE-CHAIRMAN
RAJENDRA PgrATAP SINHA):
moved:

“That the Bill to provide for iae
declaration of certain histerical
records to be of national importaree
and to provide for their preserva-
tion and due management and cer-
tain other matters connected therc-
with  be circulated for elciting
opinion thereon by the last day of
February, 1958.”

Dr. NIHAR RANJAN RAY (West
Bengal): Mr. Vice-Chairman, Sir, Dr.
Raghubir Sinh deserves the congra-
tulations of this House for having
introduced a Bill of this kind. It has
been introduced none too soon. I need
not take the time of the House i plac-
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ing before them a history
of the evolution of archival
administration in our country;
neither is it necessary at the

moment. It is, I believe well-konwn
that our National Archives; became an
organised national institution in the
true sense of the term, only in very
recent years, and not before Dr.

, Surendra Nath Sen took over chaige

of the then Imperial Records Depart-
ment that it took on a national scale
and colour, that the technique of
archive-keeping was placec on a
scientific footing. The technique of
preservation, which is very mmvortant
in archival administration. was only
inadequately known and practised in
our country and it was during his
regime that he raised it from tne
stage practically of scissors and paste
to that of a modern scientific preser-
vation system equipped with modern
apparatus and appliance. He also
introduce¢ 1mproved methods of
calendaring, of indexing and filing,
cataloguing and classification and so
on and so forth. It was also during
his regime that the dnors of the
Archives were thrown open for ser.ous
students of history, so that they could
take advantage of the huge mass of
materials that had been gathered there
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since 1891. We must not forget that
our historical records are as valuable
as our ancient ard mediaeval monu-
‘ments and other artistic and literary
treasures. Indeed the National Archi-
ves of India is perhaps one of the
richest archival centres in the world.
But, as has been pointed out by my
friend and colleague, Dr. Sinh, India
has not yet been fortunate in having
a really dependable archival law. In
British days archive administration
and regulation of collection and pre-
servation of archives were offered
through executive notifications. The
makers of our Constitution weres con-
scious of the limitations we had been
suffering from and they therefore,
made provisions for the introduction
of a well-thought-out archival law.
Ten years have passed cince Indzpen-
dence and we have not yet been able
to have on our statute book a well-
thought-out law for collection, preser-
vation and  administration of our
national archives. It is a well-known
fact and every historian knows that
national awareness depends among
others, on one process that looks back-
wards. It derives its inspiration from
achievements of the past and it feeds
itself on history. This historical con-
sciousness is, in no small measure,
derived from these invaluable records
of the past that we are referring to. I
am not speaking at the moment of our
ancient and mediaeval moauments of
.religious, social, aesthetic and archa-
eological interest. At the moment we
are confining ourselves to the question
of historical records of relatively
recent centuries.

The draft of the Bill introduced by
Dr. Sinh includes not only historical
records of recent importance but also
writings of other kinds. Certain facts
more or less are well known. Dr.
Sinh has already menlioned under
what conditions of indifference and
neglect records in private individual
and family possession and in posses-
sion of business houses and State
Governments are kept. HExcept in the
Bombay State, the State Record Rooms
are black dungeons in which are stor-
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ed, not always on shelves, but in
bundles scattered all around, very
valuable documents. I can s.can lrom
my experience of Bengal records
At Serampore and Chinsura there are
Dutch records of invaluable histori-
cal importance, but they are very ill-
cared for. The Government of West
Bengal has a regional committee set
up at the behest, I believe of the
Indian Historical Records Commission,
but they have no scientific storage
system, no building of its own, and no
systematic method of collection and
preservation. There are also records
scattered in different places, especially
in the district courts.

If this is the state of Sta‘e records
of importance, of family vecords and
personal historical records nothing
need be said at all. 1 know of family
records, records of big business hous-
es in places like Azimganj in Mur-
shidabad, even in Burra Bazar of Cal-
cutta, records that go Yback to the
beginnings of the nineteenth century,
and if you run through these records
you would find that there are current
prices of the times, current prices of
agricultural produce, of products of
village industries and conditions of
marketing. We must not forget that
a man of the stature of Professor
Trevelyan wrote his economic history
of England not exclusively from the
archival storage of the Chancery Lane
in London, but from the records of
business houses, from the records m
private possession. The social history
of Great Britain has to be written and
has been written not from official
archival records but from the records
of private families. Now, those pri-
vate families in India that can claim
lineage for say fourteen or fifteen
generations and that have a settled
habitat m one and the same place,
such families have their own records.
and so long as we have no archival
law on our statute book to collect and
preserve these documents, the total
history of India will never be written.
Unfortunately, up to now our atten-
tion has only been centered round
political history. If we are ever to
write our social and economic history
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we have got to save these records Ten
or fifteen years hence these records
will not be there Parenthetically 1
may say that even after Independence,
1 have known historical recwids of
immportance crossing seas and finding
their habitat in foreign countries I
have knowledge of a manuscript that
[ saw somewhere 1n India mn 1950-51,
two years later 1 saw that manuscript
somewhere 1 the United States
Somehow or other we have got to stop
1t, and we must have :omethn#g on
our statute book, a law on the lines
of the Bl that has been introduced
here v1, may be, 1n some other arnend-
ed form This morning Dr Raghu-
bir Sinh mtroduced anothce Bill in
respect of our ancient monuments I
believe I am not giving out any Qeuet,
but 1 know that the Goveinmént 1s
prepaying the draft of a Bill on
the subject which from my per onal
know edge I know 1s a much more
comprehengive one, perhaps Once
this Bill has been introduced, tne
Government may decide to have more
compiehensive Bill instead Dr Smh
has suggested that this Bill may be
considered by special sts Therk are
many who heve spent thewt lwes n
the study of archives They are
amongst us Tnelr experience we can
count upon This Bill can be improv-
ed upon by them This can go before
the Indian Historical Records Com-
mission and the Indian History Con-
gress, for example, and they might
suggest improvements Thos» who are
concerned with archival administra-
t on under the Ministry of Educdatior,
they may also suggest compiehénsive
amendments to 1mprove the B/l I
am therefoie sure that there 1s need
for such a Bill as has been introduced
here Maybe 1t will at least make the
Government start thinking on these
lines and present before us a much
more comprehensive Bill 1if necessary,
and perhaps more well-thought out
The Historical Records Commission
has gathered experience of more than
a quarter of a century and they might
be able to give suggestions There-
fore, the motion for the circulation
of this Bill 1s a very happy one

47 RSD—3.
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In this connection 1 would hke to
mention another thing Perhaps, 1t 18
being attended to by the Mm:stry, [
do not know 1 support Dr Smh
when he said that since Dr Sen left,
our arcamval administration—I won’t
use dany stiong word, 1 would only
Just say this—has been very unhappy,
most unhappy 1ndeed Ffor quite a
long time 1t has been without a Diree-
tor I am told a Deputy D rector has
1ecently been appomted { do not
krow whether he’ has taken charge
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Dr RAGHUBIR SINH Not so far.

Dr NIHAR RANJAN RAY I sup-
pose he will be taking charge in the
course of a few days 1la any case
we must be able to make up the loss
m the efhciency of the administra-
tion, more so 1n respect of the preser-
vation and publication of the docu-
ments That 1s a very important thing
Hon Member- present here may recall
that when the records were centralised
and brought over to Delhy, tnere was
some opposition against the move
because of the climate of Delh1 This
has been rectihed, science has recti-
fied 11 We have air-conditioned stack
rooms and we have much 1more
mmproved methods of preseivation
today De hi, be ng the mo~t central
place, more and more people 1n n-
creasing numbers are taking advan-
tage of our invaluable archives 1
would request the Government espe-
cially the Mimnistry of Hducation to
see to 1t that the archival administra-
tion 1s set r ght without any more loss
of time and the sooner we do 1t the

b-tter 1 support the motion for cir~
culation Thank you, Sir

Surr BHUPESH GUPTA (West
Bengal) Sir, I rse to suppoirt the

motion and I express our feelings of
great appreciation for the Bills of this
kind that are brought from time to
time by the hon Dr Raghubir Sinh
I wish the Government itself had felt
the need for sponsoring measures as
these because the Government busi-
ness always has a precedence and
importance of its own I do not know
why 1t has not been possible for the
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Government to undertake legislation
on this subject instead of leaving 1t
to one of the Members to take up
such things. We know the Govern-
ment attitude towards private Bills.
Generally in these matters the initia-
tive comes from a private Member,
especially Dr. Raghubir Sinh. His
interest in this matter is considerable
and undoubtedly deserves very great
appreciation from everyone who is
interested in a subject like this.

Now, as we are discussing we have
with us the hon. Minister himself and I
think that he will agree with me
that his Ministry is not generally
regarded to be a very important one
in the set-up of the Congress Gov-
ernment but, in our view, we consider
that the Education Ministry is a very
important one and it should be given
all possible assistance and co-opera-
tion because in many matters that
come up in that Ministry, party bar-
riers disappear and it is possible for
all of us to work together, to put our
heads together and evolve measures
and policies which would be to the
best interests of education in the
country. Therefore, I would ask
that matters such as these should be
taken up even in private ronversa-
tions, infornral conversations, hy the
Minister on his own initiative or at
the suggestion of others, so that we
can discuss what measures should be
brought before the House. But it is
a good thing that the initiative is
coming also from a private Member
opposite whose knowledge of such
matters and interest in this sphere
are considerable and laudable, as I
have said. I would therefora sug-
gest that people 1like him—and I
trust there are many in this House,
the nhon. Member from Bengal who
has just spoken is himself an eminent
educationist and historian who has
got very rich experience in matters
such as these—should be consulted
on such matters and their advice
should be sought not always when
you bring forward a Bill but even
to formulate ideas; and sometimes it
s even necessary to consult guch

N
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eminent people in matters such as
these when something strikes as being
important or whenever any idea origi-
nates i their mind. Therefore, I
would ask the hon. Minister to initiate
such consultations with the educa-
tionists of our country or with peo-
ple who can help in such matters.
As far as we are concerned, I think
we have become too much of politi-
cians to render much help in such
matters. We are, as you Kknow,
absorbed in political activities s0
much so it is not found possible to
divert our attention to activities of
this sort. Yet we feel that until such
matters as our archival development
or the preservation of historicat
monuments etc., are given due atten-
tion, very little can be done Ly way
of cultural progress, by way of social,
political or cultural renaissance that we
want to bring about in the country.

2552

Therefore it goes without saying
that this occasion 15 a very
happy océasion for all of us
who have an opportunity to parti-

cipate in a debate of this kind. 1t
will not be for me to offer any com-
petent advice on the subject because
I confess I have not much knowledge
of this, yet we are deeply interested
in it and we read literature about
this, about what happens not only in
this country but what is happening
in other countries. We read about it
in the various journals and publica-
tions and we also occasionally come
across people who throw a lot of light
on th's subject and therefore we have
got some rough and ready experience
on which we can rely when we
speak.

Sir, 1 need not dilate on the history
of the archival development. After
all, the hon. Dr. Ray has spoken on
this and I think his opinion should be
given due Importance. He is an ana-
lytical person and has considerable
experience; the hon. Mover is another
such person who can throw a lot of
light on such matters. As Dr. Ray
had pointed out, this involves collec-
tion of records, their preservation and
the administration of archives. All
the three are important and they
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should go together. [ think we had
been very much deficient and negli~
gent in such matters; we have all
been too preoccupied with other
economic and political matters and
very little attention has been paid to
these matters which may not seem
very urgent or may not seem Very
pressing today but which has' an
undoubted importance if you look at it
in the historical context—whether you
look back or look forward it does not
matter. Therefore, it is of utmost
importance that the hon. Minister ana
the Education Ministry must take
considerable intiative and interest in
the devefopment ol arcfiival syster i
our country and of archival ingtitu-~
tions.

2 PM.

Let me start with the question of
collection of materials. I do not
know the details of the law, as to
whether we are collecting everything,
how we are collecting, how the col-
lection is going on; but it is quite
possible that many documents of his-
torical importance, records of histori-
cal importance are not made available
to the Government or are not collec-
ted. They remain with either private
individuals or with institutions who
do not probably realise their impor-
tance or may not be in a position to
preserve them, because the preser-
vation iteself is a big job. It some-
times costs a lot of money. It is not
possible. For instance, in Bengal
Prof. Ray pgave certain examples of
districts. Why districts? You can
go to the Writers Buildings in Cal-
cutta and there you will see a dark
room where certain things have been
packed up in brown paper and kept.
And I am told they contain very
auseful matenals. l

Dr. NIHAR RANJAN RAY: It is
more or less the same thing in the Cal-
cutta High Court.

Surt BHUPESH GUPTA: Same
thing. Now, Sir, I can tell you
because I know some people who work
there, who talk to me. Things are
kept in utter neglect. Nobody looks

[ 30 AUGQUST 1957 ]

National
Importance) Bill
after them. Sometimes when there is
an agitation, when people like him
write articles or when there is some
agitation in the public press some-
thing is done only to create an
impression that they are being looked
after. But we know from those who
are close to them, who work in that
building or in the next room, that
they are not at all looked after. Some-
how or other they are made into
stacks and kept and preserved there.
I do not know whether any day
somebody will go there to give more
attention to it and I hope the hon.
Mr. Basu from West Bengal would
not consider tfac¢ ta e propaganda,
when I am saying that

2554

Sarr SANTOSH KUMAR BASU
(West Bengal): No.

Surt BHUPESH GUPTA: . be-
cause I do not mind which party
rules Bengal, but I would like some
Education Minister or some such
people in official positions, instead of
wasting their time in the Secretariat
office room and gossiping, talking
throwing favours, give a littie more
attention to the documents that are
there and see they are well preserved.
Irrespective of parties, I would not
mind if my hon. friend Mr. Santosh
Kumar Basu, undertakes that job. It
is not a party question at all, because
these are our heritage, these are the
nation’s heirlooms. They are to be
preserved, no matter who comes into
positions of authority and power. That
is how I view. Unfortunately that is
not being done.

Now, I am told that some of these
things are getting destroyed. Bengal
is a place of great importance. The
Company rule was there, So many
things happened there. As you know,
right from the beginning of the
British rule—I am not going back
further. I am just dealing with the
British period—a- lot of things hap-
pened which would throw a great lot
of new light on the history. Perhaps
many things that we would like to
know and we do not know are con-
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cealed in neglect and in derelict con- |
dition in those stacks and are lying in

the Writers Buildings. Who knows
who will open them; who knows
whether the nation will ever see

them; who knows whether the gene-
ration that will come after us wih
have the advantage of looking into
them, digging into the glorious his-
tory of our people and also finding
out as to how the Bengali people
behaved under the British rule? What
was our history as it was being made?
Today we have advanced a lot. We
can claim very many great things.
We have achieved many things, but
that was not done in a day. Now,
these materials are all there, I can tell
you the history of the terrorist move-
ment in Bengal. As you know, I do not
believe any more in terrorism. At
one time I believed in that movement
and suffered. Today I do not believe
in it. At the same time I can tell
you that plenty of records are there
which would show, tell you, as to
how the Bengal’s national movement
developed and what contribution these
terrorist men or those bomb revolu-
tionaries who participated from the
time of Aurobindo and before made
in making the new modern India.
And these records are kept where?
They are kept in the Calcutta High
Court and Lord Sinha Road, where
you get most illiterate officials sitting
who get into high positions because
they know how to make false reports,
frame up charges, arrest people, beat
up people, become deputy commis-
sioners and what not. These should
be the last persons to be entrusted
with the preservation of the nation’s
heritage. I was told that when the
power was transferred some bonfire
took place in the Elysium Rowe and
Lord Sinha Road. Certain records
were destroyed. These historical
records were destroyed. I do not know
whether an enquiry has been made
into it; but I know for certain that
some of the documents and records,
which would have been of great his-
torical importance, were destroyed,
almost immediately as the power was

{ RAJYA SABHA ]

transferred. If I were put in power
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at that time, I would have taken the
military and surrounded that place
to preserve the whole thing. I would
not have allowed any police officers
to destroy anything. I would have
made it a great penalty and punished
those who would destroy such things
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and indulge in such vandalism. I
would have done it. But the Con-
gress Government were so oOver-

whelmed with power and the taste of
power that they had no time to look
into that matter. They were busy
with something else and the bonfire
took place.

Surl DANTCOSH KUMAR BAJIUT
Their own dossiers were also burnt.

Surt BHUPESH GUPTA: That is
all the worse. Why was it so0?
Therefore, I tell you that in the begin-
ning we did not give even the ele-
mentary attention to it; we never
thought along that line. It is only
latterly that we began to feel that
something more must be done, that
things were not proper. Now, even
today records are there, records of
great importance. Is it not of histori-
cal importance to find out as to the
background conditions in  which
Kshudiram Bose threw his bomb in
Midnapore? It is of importance to
us. I can give many things. I refer
to the political subjects because they
are of interest to me; and other sub-
jects I leave to my hon. friend. Now,
Sir, go back even to Nandkumar's
hanging. Records are there. Records
had been there. The courts had
taken place there and I am sure my
hon. friend, Mr. Ray, knows a lot
about it, because he has written many
articles. He has traced the earlier
history. He has been studying this
subject. It is known that some of
the documents have already gone to
England earlier. What is the step
Government taking to recapture that?
We are told that we can do nothing.
We are supposed to be in the Com-
monwealth and every time we are
told how fine the Commonwealth is.
It is a glittering association where
the Prime Ministers shine and flou-
rish. But can't we get those records
which have been taken away from this
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sountry, carted away from this coun-
try and dumped into the India Office
of that time in Whitehall? « How to
get that? I am told that some mate-
rials of importance connected with the
great rebellion of 1857 are in England.
Is it not possible for us to try and
get them? Cannot we enter into
negotiations with them? That should
be made. I do not say, send your
army, or send your navy or a flotilla
to recollect those things. Ndbody
would make that suggestion. But it
is possible to persuade; it is possible
to talk; it is possible to doggedly
pursue the matter, so that such
materials of historical importance are
brought back to the country. I went
to Armenia, for instance.
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Dr. NITHAR RANJAN RAY: The
Education Minister himself tried it.
The Education Minister himself, Mau-
lana Sahib, went to London to nego-
tiate it; but nothing has come out of
it so far.

Surr BHUPESH GUPTA: 1 oW
that. I am very grateful to the hon,
Member, He has reminded the House
of the lamentable negotiation ,that
took place. Well, if the Btitish
behave in this manner cannot we reta-
liate? If they hold back the records
that belong to us, cannot we retaljate?
Can’t we think? Have we become all
Buddhas in such a way that we will
not do anything? Maulana  Sahib
went there. I know. I do not accuse
the Education Ministry of not doing
anything. In fact, it has been doing
something and it has been treated
harshly, without sympathy, and has
been denied the dignity to which it
was entitled. Therefore, I say the
Government should do something
about it. They can do. If is possible
to bring pressure upon the British. It
is necessary to do so in order td get
this thing done. We can also with~
hold some of the things—what those
things are, I need not mention. Cer-
tainly, there are the historical
records—a whole past of 200 years.
They are there. But, certainly, we can
also say that, unless you do this thing,
we will consider it to be an act of

I

[ 30 AUGUST 1957 ]

National
Importance) Bill
unfriendliness. Such things are there
in international law. We will declare
it to be an unfriendly act. If we
make these protests from the public
platform, it will have effect on them.
I tell you, if Prime Minister Nehru
were to make a statement of this
kind in the top circles there in London,
there will be a lot of flutter and
I think that they would retrace the
step that they have taken in denying
India of its records. Why is he
silent? He himself is a learned man.
Why is he not saying anything? Can
he not tell Macmillan that it is time
that he returns the documents in his
possession to India. But what comes
in the way? Now, these are the
questions that I place before you. I
know that, unless I shout about these
things from this side, there will not
be anybody there from that side,
because you have your difficulty. I
know. The ladies and gentlemen sit-
ting there share what I am saying, I
know. But they will not speak. But
they are strongly of the opinion that
these should be collected from
Britain. .
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I went to Armenia.
historical documents. Some of them
have been collections. Photostats of
these collections should be brought
down here if we want to have them.
We know how they cherish these
things. How proud they were to
show us documents which tell the
story of the fight between the
Armenians and

I was shown

Dr. NTHAR RANJAN RAY: I asked
a question on this very subject on
the floor of the House, but I did not
get an answer.

Sart BHUPESH GUPTA: You will
not get an answer because in these
things, there is a heavy discount.

Dr. NIHAR RANJAN RAY: May I
just point out to Mr. Bhupesh Gupta
that the External Affairs Ministry
sometimes ago issued a directive—
the Education Ministry also joined
in, I believe, to their foreign missions
that documents and other things of
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historicai interest to India might be
collected by the missions concerned.

Suarr BHUPESH GUPTA: Sir, I am

very conscious of the instructions
that are sent. If you think merely
in terms of instructions, written

papers and cyclostyled documents, the
Government of India would compare
very favourably with other Govern~
ments because it sits on mountains of
cyclostyled papers and instructions
most of which are not acted upon. I
agree that the directive had been sent.
But the point is this. A Bill of this
kind has taken so many years to come
up here. Ten years after we got

Independence. That is a sad com-
mentary on the state of affairs. I am
not accusing the Government. But

tell us, how many of the educationists
had been consulted? How many steps
have been taken vigorously? These
are the questions. There a statute is
very important. Circulars you can
write, lots of circulars you can send.
The point is: Have you developed a
vigorous attitude, an aggressive atti-
tude in such matters to get at the
treasure of India, heritage of India?
I would, therefore, suggest that every
effort should be made. With China,
we have developed relations. Some
of their things may come in our
country. It will be on a mutual basis.
Sometimes, you may take photostat
copies of things. That is how it
should be done. Why lay down any
rule, a definite procedure?

All that I say is that every effort
should be made, especially in regard
to England. Britain <hould be told
that it must know how to behave. We
sent our Education Minister. They
never sent anyone, not even an Under
Secretary, to come here to deal with
this.

Tue MINISTER orF STATE IN THE
MINISTRY or EDUCATION anp
SCIENTIFIC RESEARCH (Dr. K. L.
SHRIMALY): May I submit, Sir? Mr.
Bhupesh Gupt-. is always interesting
but he is dealing wi'h things which
have absolutely no relevance to the
Bill at present.

[ RAJYA SABHA ]
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Surt BHUPESH GUPTA: I do not
know how it is irrelevant. You see,
this is the attitude. This is the atti-
tude which I am fighting, They even
refuse to think. How does it become
irrelevant? If you want to build up
your National Archives, you have to
get all those documents and this is a
Bill which relates to it. How can
you build up your National Archives
and make it as perfect as possible, as
national as possible, as historical and
significant as possible, until and unless
you get at the records that are
lying elsewhere? 1 cannot under-
stand. ‘That is why, sometimes, 1 feel
that I am crying in the wilderness.
Even in respect of t1he Education
Ministry which does not do this lathi-
bazi in the country, it is not relevant.
Even in regard to that Ministry, I
have to cry my lungs out to make
this point go home that these records
have to be procured. Hon. Dr.
Shrimali is a very learned person him-
self. Generally, he has got a receptive
mind. That is what I thought two
years ago. But once you enter that
little place called the Council of
Ministers, I think there is a lot of
smoke and a lot of other things that
cloud your vision and everything and
comes in the way of thinking straight.
I do see the difficulty from which my
friend suffers, but still I would like
to 1lift him by the hknd and to tell
him which way he must sit. This is
what I am trying to do.
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Now, collection of those documents
is very important. I may tell you,
consult a competent body of opinion,
see how best we can collect or pre-
serve the documents that are lying
with private individuals, business
houses, district courts, the secretariats
and the police departments in the
various States. I ask you: .Do not
leave things with the police because
they should be the last persons to be
entrusted with these things. Collect
these things. Then, at the State level,
there should be proper arrangements.
A lot of money is being wasted. If
it is necessary to preserve these things
to make some more arrangements, I
am prepared to spend something
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because, after all, I know what I am
standing for. Therefore, I would like
to recover them, to save them, from
the dungeons, from the rooms or from
the places where they should not be
and place them in the proper places
and keep them under modern condi-
tions of preservation. It should not
be the practice at the National Archi-
ves only or at the Centre. It must be
the policy everywhere, in every
State. That is also very necéssary:
The State Governments are not at all
interested in this. At least we dis~
cuss this thing here. I think we have
not got a quarur ta discuss such @
thing. But the State Assembll‘i‘}s do
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not have any time for discussing such
a thing at all. I can understand the
reason. They are busy with their
Police Ministry. The lathi and the
bafon take all their time.

THE VICE-CHAIRMAN (SeR!
RAJENDRA PRATAP  SINHA): Let
us not criticise the State Assemblies
here. N

Surr BHUPESH GUPTA: No, weé

do not discuss them here. The| Staté
Governments are very guilty, | they
are guilty of neglecting this thing.

They do not even discuss such sub-
jects. Even the Congress Party can-~
not produce a Bill. A private
Member has sponsored a Bill of this
kind, let alone other Members, This
is the position in the country. There~
fore, we should discuss these |things
here and we should take the [initia~
tive. The Centre should take the
initiative. = The States should bé
inspired and they should be given the
responsibility, if necessary, financial
assistance, to look after these things.

So far as collection is conderned,
it is of very great importance; MY
friend Prof. Ray has told you| how
Travelyan wrote history. Whateverl
we may write in future, such mate~
rials will be absolutely essential for
understanding what India was in the
past so that we can draw upon the
past in order to understand our
future. Then, Sir, about preserva-
tion. As I have already told you,
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they are neglecting this. Then coming
to administration, I am very very
pained to hear that after the depar-
ture of Dr. Sen, the administration, to
use the mild expression of my
friend, Prof. Ray, is becoming very
unhappy. Then he added ‘most un-
happy’. He is a very subtle person,
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uses a very subtle language and
naturally, he would not like to use
the language that I would like to

use and I would not expect him to do
so. But, I do not think that, if you
say, ‘most unhappy’, it explains the
situation. It is a kind of metaphysical
expression that does not take vyou
very much anywhere. I think the
Administration is misconceived. I
think the Administration is not quite
conscious of the task that has been
reposed in its hands. I think the
Administration_ is undemocratic. I
think the Administration is indifferent
to the needs of its task and its duties.
This is what I say. I think the
Administration has not developed that
spirit with which such an institution
has got to be developed so that it
prospers. It lacks imagination; it
lacks the spirit of research; it lacks
the spirit of respect for such institu-
tions. This is what I say. I do not
have before me any individual that
way.

I will give you just one example.
The National Archives are there. Do
you know what is happening there?
Political influence and behaviour is
indulged in. The mentality of the
police dominates at least some offi-
cers’ minds there. I know of a case
where a person, a Puniabi gentleman,
who was doing some research work
there—he had got permission to do
such work—was suddenly called and
asked to discontinue his work. The
permission and the card were with-
drawn on the suspicion that he was a
Communist, and the napers that he
had prepared were all taken awav. I
am not talking of the paners belong-

ing to the National Archives, Out
of some Archives material he was
preparing certain  things, He was
doing some rezearch wnrk on  <ome

aspects of the national movement, and

~
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the authorities took those papers
away from him. Of course, if they
had been with me, they would never
have got them. 1 would have placed
them on the floor of this House for
wne benefit of all concerned. But that
gentleman could not do anything. He
was asked to quit. Ground? Suspi-
cion that he was a Communist. May
1 know, Sir, since when has this
Constitution laid down that the Com-~
munist Party members or the sup-
porters and the sympathisers of the

Communist Party cannot go to the
National Archives and take the
material

advantage of the valuable
there and pursue their research? I call
1t ‘Macarthyism’ in a mimature form.
I want this National Archives to be
got rid of the spmit of Macarthyism
and be mspired by a diufferent type
of outlock and ideas I am making
this suggestion because the whole
thing had been published mn the ‘New
Age’ which 1s the central organ of
the Communist Party. I want that
the Government should study this
thing 1 would request the hon.
Minister to ask for a copy of that
paper, or if he wants, I will send a
copy to him He should gointo this
whole matter and examine why it
happened I know of other cases
also. Now, some people are always
apprehensive that if some political
guspicion arose, people would be
thrown out of the Archives I can
understand people to be suspected,
who are enemies of the country or

who are foreign nationals, and all
all nationals

that But there were
there. And I think everybody should
have the opportunity of doing

research work. Be he a Congressman,
a Communist, a Praja Socialist, or be
he a Minister, a Deputy Minister,
an ex-Minister, a Parliamentary
Secretary or a would-be Parliament-
ary Secretary, all of them should have
equal opportunities of research work.
This harassment should be avoided,
because who has told you that the
Communists and others cannot do the
research work? Who has told you
that it is only the privilege of certain
other people to do the research work?

[ RAJYA SABHA ]
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Therefore, Sir, I say that this menta-

ity has to be given up.

Sir, the hon. Minister has said the
door has been thrown wide open. [
wish 1t was so To some extent, of
course, 1t has been so, as compared
to what 1t was i the days of British
imperialism mn this country. But even
s0, some new prejudices, new bias,
new feelings are crossing their path,
and they are barring the door to some
sections of the people I am strongly
opposed to it. How are you going to
bar those people who can do research
work on the suspicion that they
belong to our Party or they support our
Paity or they sympathise with our
Party? I think such meanness should
not b. displayed 1n such context
where research 1s mvolved. Sir, they
are the temples of learning; they are
the institutions of the nation; t‘ney
are bequeathed not to the Congress-
men, nor to the Communists. These
mstitutions have been handed down
to the present generation and the
generations yet unborn by our people.
All of us are equally entitled to them.
Mr Vice-Chairman, you will soon
be succeeded by Mr Deputy Chair~
man,

[Mr. DepuTy CHAIRMAN in the Chair ]

Therefore, Mr. Deputy Chairman, 1
say that this Administration should
go. I have said this thing every-
where I cannot have opportunities
of research work in Calcutta. The
Writers Buildings will not be open to
us with all the materials there. There-
fore, whatever law you pass, what=
ever rules you frame, you must see
to it that the Administration is such
which iz open to all those who want
to pursue research work, irrespective
of party affiliations or any other con-
siderations. The test should be whe-
ther there is hunger or thirst for
research. The test should not be what
party label an individual wears That
is how the matter should be viewed.
I, therefore, suggest to the hon. the
Education Minicter to look into these
serious complaints that I have made.
The names are there and all these
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papers are there. He can have them
and see them. I hope that the
Admunistration would be democratised,
-would be imparted some better out-
look and would be told to realise that
they are running this institutien as
the trustees of the nation, as the
custodians of our cultural Theritage,
and it is therefore their bounden duty
to extend to everyone the facilities
that are available there for the cul-
tural renaissance of our country. We
all are prepared to give our sugges-
tions, but we should at least have
some feeling that the Education
Ministry does not suffer from colour
blindness, does not suffer from pre-
judices, does not suffer from narrow-
ness of heart and does not suffer from
any bureaucratic mentality The
Education Ministry should be made
to feel and to realise the significance
of its task It should be prepared to
take the co-operation of all men of
learning and of men of good\:;ﬂ who
can help in this field. We want all
institutions such as National Archives
to flourish in our country becalse our
heritage is great and our reasure
house is very very great. It should
be our duty to see that it iy main-
tained properly. We should also see
that in that temple of learning and in
that treasure house all men of learn~
ing get ample opportunities for their
advancement and for making| contri-
butions to the cultural advancement
of their country. I hope that the Edu-
-cation Ministry have now realised the
importance of their task and their
responsibilities in this matter and
they will take every possible step to
improve matters so that the grievan-
ces of the people are redressed, so
that a new road opens in the field of
such archival activities and the cul-
tural efforts on the part of our people.
Thank you, Sir. ‘T

Dr. K. L. SHRIMALI: Mr| Deputy
_ -Chairman, Sir, I agree with the
motion for circulating this Bill for
eliciting public opinion.

Mr. DEPUTY CHAIRMAN: Do you
agree? ]

1
Appropriation (No.4) [ 30 AUGUST 1957 ]

i

Bill, 1957 2566

Dr. K. L. SHRIMALI: Yes, Sir. 1
would however like to reserve my opi-
nions on this Bill. I would eagerly
await opinions from the public on this
matter. With regard to the various
peints that have been raised by my
friends, Mr. Bhupesh Gupta and Mr.
Ray, the House, I hope, does not
expect me to deal with those points at
this stage. I shall have an oppor-
tunity of replying to those point? at
a later stage.

Mr. DEPUTY CHAIRMAN: He
agrees. I will put the motion to the
House. The Finance Minister is wait-
ing.

Dr. RAGHUBIR SINH: Sir, I must
express my gratitude to the House.

I am grateful to the Members of
this House for having so enthusiasti-
cally supported my motion. I am also
grateful to the hon. Minister for
having agreed to accept my motion
for circulation. I am sure that, when
the public opinion is received, the Bill
will receive added support and all
due consideration. Thank you.

Mr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill to provide for the
declaration of certain historical
records to be of national importance
and to provide for their preserva-
tion and due management and
certain other matters connected
therewith be circulated for eliciting
opinion thereon by the last day of
February, 1958.”

The motion was adopted.

THE APPROPRIATION (No. 4) BILL,
1957—continued

Trr MINISTER or FINANCE (SHr:
T. T. KRISENAMACHARI): Mr. Deputy
Chairman, Sir, at the outset I would
like to offer my apologies to this hon.
House for my not having been present
throughout the discussions on the Ap-
propriation Bill. Hon. Members will



